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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

C.P.No.197/2004 in
0.A.No.1292/2004

New Delhi. this the q“< Ay of JTuly., 7004
MON BLE SHRI JUSTICE V.5, AGGARWAL ., CHATRMAN
HON RLE SHRI FoKOUPADHYAYA, MEMBER (A

Warendra Sinoh & Ors. s apnlicants
(as per the memo. oF partiesh.
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(Ry Advocate: Sh. K.C.Mitts
"\.j RS

1. Shri Anil Baltal
Union Home Secretary
Ministrvy of Home AtTfalrs
Cantral Sectt.. North nlock
MNew Delhi,

. Shri K.K.Faul
commizsioner of Police
oanlice Head Quarters
I.P,Extension
7.7.0.. Mew Delhi.

~3

Shri R.FLSLngh

Toint Commissioner of Follice
Eotahlishment (Esti)

ralice Head Quarters
T.P.Extension

1.7.0. . New Delhi,

3]
.

4, Ghri P.Dass
Dy, Commlssloner of Follce
2rd Battalion OLALF,

(5]

Shri L. 9. Sandhu
Dy, Commiszsioner of Police
sth Battalion D.AF.

6. Shri P.Dass
Dy, Commissloner of Polios
frh Battalion D.ALF.

< ahrl David Lal Rilsalaos
vy, Commlssioner of PFolice
Tth Rattalion D.A.F. ce resnondents

fBRy Advocate:r Sh, Adest Luthra)

Tustice V.95, Aggarwal:o-
anplicants nlead that Lthevy had  filed

1792/70048, Ther ein the operation ot the  lmpugh

arder of the alleged repatriation had been stayed,
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has bean asszerted that all the apniicants 1In the above
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saig 0A are entitled Lo continue on duty. Out of the

Battalion. }
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g3 anpnlicants. 5 constahles in
constable in  4th  Battallion., 20 constables in bhh
Rattalion and 17 constables 1n 7th Battalion have not
heern  pald thelr salaries and not allowed Lo discharge

their dutises while others have heen  allowed to

continue,

i Tt iz further asserted that respondents
are adonting the nolicy of nilck and choose and  thev
hrave  been deliberately Tlouting and dizabeving the
o e s of  the Court. The aoplicants  have not
deposited the belonoglngs in Delhl Police,

3. Notice h

ol been iezued and in the reoly
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filed hy FRespondenbs 72 anod 2. 1t has  heen  asseprtsan

that most of the goplicants in the 04 stood relisved

prior Lo lthe lssue of the i1nterim order, In ocaces
wher= the impugned ordeirs had not been effected by the

time of  service of the interlim order, Lhose persons

frave heen allowsed to continue.  Thers may he instano

whier e after having been relleved.  some of  the
deputationists  have heen later allowsd to continue on
A misnlaced interpretation ofF the interim  oroders,

Thame persons who have been =2lieved are not entltled

G, dfter hearing the narbtles oounsel., wWe are
o f tiee  anlplon that 1o the anplliostion 1tuelf. Tobys

name:s of the  persons who have not been pald  their
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mlary of who have beern relieved in wviolation of  tha

directicons  of  this  Tribunal, after the aorder was
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igesued, have not specifically heen mentioned. Oniv
certaln Battallon names and number of Consztables have
heen glven. apecific allegations should have heen
made before apecific renly should bhe called and
conclusions  arrived at. Therefors, as Tor present,
keeping in  view the vague assertlions. rule nisil  1s

discharged with 1iberty to the apolicants, if =
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te fille & proper  apollicaticon. C.F.
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accordingly dismizsed.

(R.K.Upadhvaya) V.5, Agoarwal)
Membhear (41 Chalrman



